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Mr. Speaker: There is a definite
direction that the correction should
be made within the next 24 hours.
Probably the intention is that as soon
as the answer is given, the Secretariat
and the Minister might look into that
to see whether that is the correct ans-
wer or something has slipped and cor-
rection, if any, should be made soon.
At least so many days should not lapsc
between giving the answer and cor-
recting the incorrect reply. Therefore.
more care should be taken in future
to see that it is done as early as pos-
sible and if there is some plausible
reason for the delay, that should be

cxplained to the House. (Interrup-
tions),
Shri Nath Pai (Rajapur): You are

so mild, Sir.

That is my nature.
I am so made.

Mr. Speaker:
1 cannot help it,

12.39 hrs.

PREVENTIVE DETENTION (CONTI-
NUANCE) BILL—contd.

Mr. Speaker: The House will now
proceed with further consideration of
the following motion moved by Shri
Y. B. Chavan on the 21st November,
1966, namely: —

“That the Bill to continue the
Preventive Detention Act, 1950, for
a further period, be taken into con-
sideration ™

Out of five hours, three hours have
already been taken and two hours
remain,

Mr. Umanath.

Shri J. B. Kripalanj (Amroha): Be-
. fore you take up the discussion on this,
1 have to say something,

I made a speech on this Bill a few
days back and unfortunately you were
not present. I placed an envelop on

2274 (Ai) LSD—S.
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the Table of the House, which enve-
lop clearly shows that my letter has
been tampered with. The letter was
written to my wife; it was written by
me; my name is given on the top; it
was written from Hong Kong. I would
like to know why my letter was tam-
pered with. When Shri A. K. Gopa-
lan had raised that point, I had rather
in a way defended the Government
and said that every Government does
that and denics it. But I did not
know that they would censor a letter
written to the Chief Minister of a Pro-
vince, who belongs to their own Party.
I had also drawn the attention of the
House to the fact that my telephones
were being tapped. I did not know
that my own telephone would be tap-
ped when I am talking to the Chief
Minister or UP, to my wife. T thought
that T was liberal enought to allow
my wife to be in the Congress, but I
did not know that I could not talk to
hiep without others listening to it

Shri Tyagi (Dehra Dun): We have
also been liberal enpugh to allow her
to talk to her husband.

Shri J. B. Kripalani: But I did
not know that the authorities and
sometimes some people who have

enmity with me or with her would
bribe the telephone employees there
and tap the telephone.

Thig is the double complaint that I
have to make.

.

Shri N, C. Chatterjee (Burdwan):
The Deputy-Speaker who was in the
Chair at that time had said that he
would place the matter before the
Speaker and then action would be
taken on that, Was it placed before
you?

Mr. Speaker: Yes, I have asked the
Home Minister to find out the facts
and give me information as to what
was happened and why it was so
opened. As soon as I get the reply,
1 shall inform the hon. Merhber.



Preventive

" 5941

Shri S. M. Banerjee (Kanpur): The
Home Minister will not be able to
answer this. Therefore, I would submit
that the Communications Minister
should be asked to answer this.

Shri Umanath (Pudukkottai): In
this respect I am really envious of
the position which Acharyajis wife
holds, because she at least receives
the letter after it is tampered with.
From the 1lst to the 10th November,
three letters had been written by my
wife to me, but I have not received
any of three letters. This can be veri-
fled from my wife. Therefore, I have
said that I am so envious.

Shri J. B. Kripalani: His wife is
not a Chief Minister, but my wife is
a Chief Minister,

Shri Umanath: That is why I have
said that T am envious of that posi-
tion.

Shri Hem Barua (Gauhati): Is it
in order that mention should be made
of Members' wives here? Are they a
part of the House?

Shri Harl Vishnu Kamath (Hoshan-
gabad): A part of the houschold,
though not of the House.

Mr, Speaker: Order, order. Let us
proceed in an orderly manner,

Shri Umanath: While moving the
Bill for consideration, the Home
Minister had stated that the Preven-
tive Detention Act had become 3 nor-
mal law. I can understanq this
position. For a Government,for which
the suppression of the democratic
struggles of the workers, the peasants,
the middle class employees and stu-
dents has become a normal duty, it
is quite understandable that the Pre-
ventive Detention Act has become
a pormal law.

1 may give you the latest instance
from the hon. Minister's own State,
namely Maharashtra, In Bhiwandi.
30,000 powerloom workers had gone
on strike and their demand was for
the implementation of the shop Act.
It was eagy for the Maharashtra Gov-
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ernment to avert the strike by cn-
forcing the Shop Act because it was
within their own powers. But ins-
tead of doing so, they resorted to the
Preventive Detention Act, arrested
six of their leaders, and one of the
leaders, the secretary of the union,
was arrested after the strike was over.
Here is a concrete instance where
Governmant could have averted a
strike by implementing the Shop Act
which was within their own powers
but instead of doing so and resorting
to the normal method, they resorted to
the Preventive Detention Act.
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Now, I shall give another such ins-
tance.. The age Board for engineer-
ing industries has recommended in-
terim relief, Now, Goverment have
accepted it. In Delhi, many of the en-
gineering concerns are notimplemen-
ting it, and there is agitation for the
implementation of the interim relief
granted by the Wage Board. But
Government have arrested the Secre-
tary of the Union, Mr. Puran Chand
when this agitation is going on. Here
is also a question where jt is within
the power of Government to have
the recommendation implemented so
that interim relief could be given to
the workers, but instead of resorting
to it to avert the agitation, they have
resorted to the Preventive Detention
Act to arrest the union leaders,

I shall give an instance of how it is
being used. Shri Ram Asra is a stu-
dent leader, who was arrested along
with Dr. Lohia recently. Dr. Lohia
and others were relcased. But Shri
Ram Asra and two others were ar-
rested under the Preventive Deten-
tion Act afresh and sent to a UP Jail.
One of the grounds of detention given
is that he as the convener of the
Action Committee, issued a statement
to the press saying that there would
be no negotiation till all the students
were released and till a judicial probe
wasg instituted by Government. This*
is the ground of detention under the
Preventive Detention Act—demanding
the release of students and asking for
a judicial probe into the affair. Is it
not very clear that this Preventive
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Detention Act is meant for smother-
ing and actually choking the normal
demand of the people for a judicial in-
quiry into certain incidents? Perhaps
this was what Shri M. C. Setalvad
had in mind when he said at a
Calcutta lawyers’ meet on 12-10-65:

“The Government is using its
dictatorial powers in the discharge
of the ordinary functions of Gov-
ernment like preventing strikes
ete.”

I come to another. question to show
how the preventive detention powers
are being used by Government to sub-
vert the privileges of Parliament. It
was my own experience. I am not
going into the question on which you
have given a ruling. In 1965, during
the August session, I was present here
in Dethi. I was a detenue parole.

Shri Tyagi: My hon. friend, abscon-
ded. While in police custody in the
train, he absconded.

Shri Umanath: I do not know what
my hon. friend is talking about and
what relevance it has. I escaped from
jail under the British raj. Does he
consider that to be a sin?

Shri Tyagi: Did he abscond or not?

Shri{ Umanath: I do not want to
enter into a discussion with hins.

As T said, in August 1965, I was
here as a detenu with Shri Nambiar
on parole to attend the Supreme Court
case. Then I wrote to Shri Nanda, then
Home Minister. ‘We are going to at-
tend the session op the 16th’. Shri
Nanda wrote back to me, ‘If you have
not returned to your place, you must
immediately quit’. Then on the same
day, 7th, fortunately for us, we re-
ceived an order from the Chief Secre-
tary to the Madras Government saying
‘You are permitted to stay in Delhi
till the disposal of your case’. Then we
sent thig order to Shri Nanda, and
said that we shall continue to re-
main here. This letter o$ the Chief
Secretary was sent to Shri
Nanda on the 13thh. On the
15th, what happened? We received a
telegram from the same Chief
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to stay in Delhi cancelled; return im-
mediately’, What happened between
the 13th and the 15th? I am giving
this instance to show how this power
to preventively detain is being used
to suppress the privileges of Members
of Parliament. I am asserting with a
full sense of reponsibility that bet-
ween the 13th and the 15th, Shri
Nanda contacted the Chief Ministe?
of Madras Shri Bhaktavatsalam, and
told him that ‘if this permission is not
cancelled, they will attend Parlia-
ment, which cannot be allowed; so
you must immediately send them a
telegram cancelling the permission’
As said, 1 make this statement with
a full sense of respousibility concern-
ing its veracity that Shri Nanda con-
tacted the Chief Minister and asked
him to send us a telegram cancelling
the permission so as to prevent us
from attending Parliament. 1 am
prepared to prove this. 1 reiterate
that Shri Nanda did contact the Chief
Minister and prevailed upon him to
gend a telegram cancelling the per-
mission,
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Shri' Harish Chandra  Mathur
(Jalore): Was it under the Preven-
tive Detention Act or the DIR?

Shyi Umanath: 1 am showing how
the power of preventive detention
is being used for this purpose of sub-
verting the privileges of Members of
Parliament.

Then I come to the oft-repea-
ted purpose of this Act, namely, to
curb communalism, It is a fact that
communal, reactionary forces attack-
ecd the bunglow of Shri Kamaraj,
political leader of the Congress Party,
and tried to assault him. But let us
not forget certain other things.
In November 1962, when these very
communal, reactionary forces attacked °
our Partv office, burnt it and assulted
our comrades inside here in Delhi,
did anybody raise a finger? Mr.
Jagjivan Ram addresses a meeting
near our parlimentary party office in
1962, incites the people like anything,
calling us traitors, unpatriotic and
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all those things and he goes home and
the crowd goes straight to our parlia-
mentary office and attacks, Comrade
Gopalan was under threat of assault
any minute. Was the power under
the Preventive Detention Act used by
this Government against these very
forces when they resorted to the same
arson and assault, which they have
extended to Mr. Kamaraj riow? They
did not use. On the other hand, they
called these forces partriotic, elevated
these very same forces. And then,
instead of using the power of preven-
tive detention against them, they ap-
peased them by using the preventive
detention against us and we were sent
to jail. So, let us not forget that
what you sow you have got to reap,
as the Biblical saying goes.

1 am saying this because the Govern-
ment's statement that the power of
preventive detention is meant to
check communalism  and  communal
forces is not seriously meant.

Some hon. friends were saying that
these Left Communists are there, they
are Chinese agents, spies and all those
things, and so this power is required.
I say that they have no moral autho-
rity to say that because here is g party
which has been nursing a Pakistani
spy for the past 15 years in its own
head-quarters in Delhi, in the AICC
office.

Shri Tyagi: It is sub judice,

Shri Umanath: Here is a party
which did not use its power of pro-
ventive detetion all these years to
check a spy’s existence in its own
office. What moral right have they
got to talk of us as spies and the use
of the power of preventive detention

*to check us, giving us the names of
spies and all sorts of slanders?

It is said the power of preventive
detention is meant to check arson. It
is a fact that in this country in ' the
interior parts, in the countryside, big
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landlords are nursing armed bands
who commit murders and arson off
and on. I would like to know whe-
ther this power of preventive deten-
tion has been used by the Govern-
ment for the past so many years, ever
since 1950 to put down these zrmed
gangs and to avert their activities,

I take an instance, what the big
Jotedars did in West Bengal in April,
1866. The correspondent of the Mad-
ras Mail wrote on 17-4-1966:

“The big Jotedars are angry
with the Government and the
Block Development Offices which
had issued levy notices. Their
anger found  expression in the
attacks that were mounted on
Block Development Offices, ~and
attempts at burning the levy
records maintained by the offices,
which, once destroyed, will leave
no trace of the levy notices, to
the advantage of the big Jote-
dars.”

This is what the Madras Mail corres-
pondent himself saw. ‘The big Jote-
dars, in order to avoid paying levy to
the Government, are setting fire to
Block Development Offices to destroy
office records. Is it not arson pure
and simple? 1 want to know whether
in those areas where this thing has
been mentioned in West Bengal, the
power of preventive detention was
used by the State Government to put
down those Jotedars’ activities of
arson? It was not used. So, all these
statements saying that this is meant
to put down communalism, arson etc,,
are all just to deceive the public.

Coming to the question of putting
down goonda and anti-social activities,
1 would like to submit that this
Government is more nursing the
goondas and anti-social elements than
using the power of preventive deten-
tion against them, and my witness is
the President of the Delhi Pradesh
Congress Gommittee, Mir Mustaq
Ahmed, himself. Addressing one of
the public relations meetings of the
Delhi Administration. he made this
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statement which was pubi.ished in
Hindustan Times of 20-2-1966:

“There are so many Walcotts
in Delhi, whose photographs are
published with those Ministers
and who take undue advantage
of their influence on them....No
doubt, goondas are patronised by
political leaders who need them
during elections to catch votes.”

Here is an admission by the Delhi
Pradesh Congress Chief himself say-
ing that anti-social elements like wal-
cott are many in Delhi and that Minis-
ters are going along with them and
taking photographs. Is this not nurs-
ing anti-social elements in this coun-
try? Is it a question of putting down
anti-social el ts and goondas by
using the power of preventive deten-
tion?

1 would like to conclude by saying
that the existence of this power of
preventive detention is very dange-
rous to the liberty of the citizens, most
dangerous to the privileges of this
parliament, most dangerous to the
functioning of the democratic
opposition and more dangerous
to the ordinary masses who
conduct democratic struggles, and
hence this Act must be scrapped.
Otherwise, the Government themsel-
ves will be scrapped from the politi-
cal scene of this country.

=t fasa ATA TwHW  (FEWYT)
AW AZTT AT qZ-wA WG
7 9 wfafraw, 1950 wfafom safa &
arex 9T 7@ & ol v wew & an
a7 ¢ ¥ Saw giew awda Far §
o ATq aTa A g7 a1 B aWAT
g fe 3gia o a3 frgas s e
g, a7 weT ag & 5 2w & W=7
AT, AFIA, AT 9N, FEAA
A sraear @@ R, S T de
@ qqT FTIF F) QT AW F qOAA,
darT ® @A, gRC A0 ¥
| WG AT A WG T =T W
weaeg 2, fow forr wqrer o7 WY & WY
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%, 9% ww a% Qo s T gE 8,
sfatar fawmr & o s Srq ge
aR forw aw g o fawmr 1 9
w97 gra & femr, g@ & WY gwAar
gy gE WX AwAaE # quf T Ry
st g, Ta & faa & 3§ gifew @raang
g

12.55 hrs.

|Mgr. DEPUTY-SPEAKER in the Cl..r|

fore qaq ag fagas 7 1950 7 927

F WIHA TEIT AT 9T, U qF WG\
qF LFT q1 q47 I F O AgW & qO17
€ @i 47T @ W, A AFgE 7
TH ®) T 9T AX 4 | gg AGT AT
¥ & @7 a3g 1 ST wEA F ATAA
14, 7fHT I 9 vk § wgr—
He stated that he was anxious to
see if this matter could be avided,
but in the interest of the country and

public order in the country he had to *
move for the passage of the Bill.

I F g W w7 ag AT gY
o gTETT, Y F1eW, A oY
TG AT ATgA, & AT @) a9q F
TR € AE & fawas wew
A T FQ@ T, WE T
9 {5 g AR WA § £, g awwd
Y fir yaraws WA ¥ § oY 9@ an
W ¥ R MHA, AT, KA
Aw qvg A Y w0, T I weATr
T B AwaT

TI ATH RW ¥ qTRYNAT BT arar
¥ AT a1, F 7 TG WA, Ty
T MI-ATRNAA, FE T AT AR
Y 97 S wTRYA, THT AT g
a7 % &, N s 6, § gy
fs #1947 waX e ¥ A, T F wxw
FEar e %7 &, a8 a% v faegq
wife) o) fazig w7 aiei 4 e
T G A% 1 RN G fr oga Ay
FY SR B FT T FT AT 44
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Isft fawaary aeda)
fear wa, wearw 7 famr g, dfew
Hgmmar g fr g Y M S
FT &, IaF 73 §a Feisq gyan &
5w # soranfas T OF § w@
EET FI, A 3T F AL AUSTHAT
&, IF 7 Fded grar & v wraewar
Y ge) ¥ geTd AW AW F W o
W ATarERer 931§ 48 &g
2 & 2w & AT 39 FA Y, HY
sfwn afgm ?, <= wfgm @,
IR A AT T F AR W AT A
g Afsm g7 &1 ST 3o fam
g fr N Ag F1AF FaTar
Tq &Y QVHTARE AGY AATAT 3, FAERY
oot Tl w7 A faar &, 38 waa
F fa @1 Tar & AR W war
mrg fFdm ad ¥ far @ osw
) a@r fzm wa afz awAfas
AT F AW, AW A AT TAMY AT A
g frady 2 & @w, wgd 3w
AT FT F1AF M F AR/ A R, qY I
T AggFmmaar g fedw &
nee wifed a1 #XX A @AW R | AT 7
g F, A & WA § v FAT
# wea< #1% foeaardy /€Y & awdy 2,
FXE AATIe AT g1 qFAT ¥ |

¥ qaF qHA £B  AHT NEq
FEAT qngar g, Y fr ag- AarAw a g8
foer §——

“Statistical Information regard-
'ing the working of the Preventive
Detention Act, 1960.”
€6 % 93 g L AfFa § 6 516 A2
it frewean go ¥ aiade @
¥ wrow, fa fgavens  srdamd
# oY, 3w freware fear mar | 65
wrafigi ®Y (TSR & ¥, W
et F@ @, fregar fea
fFar agw , Y THAY FY W %A,
T FY, W AITAT L, IAWY
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w9 9T # Ty 3, & v Wy
fiopard MY g s & ww Ay &
ag FEAT A1ga1 § % g8 w1 w1 vy
FeoqT Y e T AR # wwmar
g 5 @ swarfas @, frest
Fordredt @ #Y gaT 97w A0 E
B8 FIT F A I A w) e
ar fean, srgw A} ® Wiy ¥ 4
2 &y 7= WY g9e & 1 qrfeea
# g%z §, 7 &1 W% §, M

CF wwen §, WA A 3, e

aiffearT #t awer §, N wq=wwT gary
A T 9T A gHEAT 1§ anearH
Fega W F foay ag mavas & ¥
AR AW F WAL U OF LT &Y 4T
TR A% F AT &T 21, 39 AUE & a7
A1 sTear g1 s et At s g,
ST AT AT i, Tor 42T FQA R,
fadts dar 77 AT fearens wafa
HATT g, T faQe qea g1 ar wurw
fareY aeqt FY F7 I @Y, ;T & wfw
w8 Fr@re £ 9 @, 97 forw w17
% wafa agiv & fad g wer wgew
IFFEIEATAFTRUAMA |
13 hrs

g T17 9§ § f% 97 FT W
o AG AT fIA 1 A @
WY H § agd ¥ qF A g aaw A @y
Tgx & fv Agew 9T 0% qar I,
ag ¥ Mg ¢ g, AfeT g7 @
& afardY a@i wigd faw & qeeaw
¥ ¥q q0OF T TWF g, @ TAH W
us wif g, T4 30T @ fadw @,
fag & f& & qorf o4, F@QA
arafq gz v om, 3F fra f ard A
TEA Y QWA G ITEF T AR AT
TwE.) F@ F W FT P G
adl ) gvaT € 1 gw W wfkwa
qOF A waraa & weada, I s dfaam
& qra gw &Y fax & oo fa=rd Ay
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@ gFY § TR F ar, AT qCHT
&1 gfrarsy F<ew & fE ag a7 a7
1 S |

¥ g ¥ T WG AT FelY
T ¥ OF W4T WY FAT AT
g1 mfamsd g fmm
Iq aaq @ fam som afgr @=
ITF AIRARAT F | HAY AZIET
aga faawafier safem & A & guaa
z f& ag aga daw & Az Ifsg aOF
§ %@ FT FY W F qd q4v
I8 & 2fq @ F1 8w w78 faw
¥ faeg Gar @1 wmaws e o
9% ¥4 FMA F g=wid 3T A1 92 A
AHAT THG A FTAT TN FA F oy
g7 &, @ qfrd & for nwge &
oY @7 AT § AMgR § wafE
F aqaat ¢ {4 s F g aa § /TS
faQet aea @Y & 1 OF Fwrer faQey
FA Ffargza s FAT T I9
frar ST wrawE & afg ger fear
Jrar A T & qfa, @ oue &
afg W v daa & qfd A
AAAT 3T R | HAY AgGq A A
fadas ¥9 q9q a%T & weNE S|
fear &, & wawar g foawt W areefig
g2 E 3 UF AT AT FT AT H G
iffr ww A fFr @1 wfgy ad 2
s aTg W, AW ¥ g ¥ fawms
g won, fgaras st@d  wm,
gy faQdy FTiaTE FUW 9w F A
faaTd §@ F1AT FT TEANA Y FHT |

@ okl ¥ g9 & qw fagaw ¢
Ffes wwuT ¥ ¢

Shri 8. M. Banerjee: Mr. Deputy
Speaker, I rise to oppose this Bill.
The Government, I feel, could not
run without the help of the DIR, AIR
and the PD Act., We were told right
in the beginning that it was a tem-
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porary measure and that when the
atmosphere of hatred and disaffection
was not there and people behaved
properly, this Act would not be neces-
sary. Even today, when elections are
fast approaching this is the last session
—and all the political parties will go
to the people and ask for their votes,
even today some political leaders are
behind the bars under the PD Act. Im
July, 1866 a call was given by all the
left parties for the U.P. bandh. Five
leaders Shri Shiva Narayan Sahay of
the Republican party, Shri Raghunath
Singh, a student leader of Kanpur,
Shri Shyam Misra of the SSP, a stu-
dent leader of Kanpur, Shri Anand
Madhava Trivedi, a left communist
leader and Babu Badre, one of the
secretaries of the SSP were put be-
hind the bars under this Act. The
charges against them were proved to
be utterly false and fabricated and
ultimately without giving them an
opportunity to go before the review
committee, they were releasedq by the
U.P. Government as they were afraid
that the High Court Judges would
pass some strictures against the exe-
cutive on their habeas corpus peti-
tions which were pending before
them. So, they were released uncon-
ditionally on that day. Even today
when their is no student agitation in
U.P. one of the leaders who had
nothing to do with it. Shri Ram
Swarup Misra, a left communist lea-
der, is behind the bars and I would
request the hon. Minister to order an
enquiry into the wrongful detention
of such political leaders.
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On 12th July a strike took place and
all the establishments were closed
After that they started persecution of
the leftist parties. Even today the
U.P. jalls are full of even minor stu-
dents; some of them cannot even be
regarded as teenagers as they are
less than 13.. Charges of violence,
looting and aroson were levelled
against them. Any person with a
little imagination could know that
these detentions were resorted to only
to take political vengeance against
leftist parties. When some left com~
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munist leaders in Kanpur could not
be arrested under this Act, they were
arrested under sections 332 and 333
of the Cr. P. C. and I.P.C. on charges
of flghting with the police and beat-
ing the police officials. One of my
good friends, Shri Mahadeva Kaithan
is behind the bars in Kanpur; he could
not be arrested under thg PC Act but
was arrested under the various provi-
sions of the Cr. P.C. If anybody is
responsible for lawlessness in the
country it is this Government. The
Government wanted to control the
student unrest with the help of lathi
and tear gas and steel helmeted P.A.C.
1 am sure a day will come when the
Government will have to realise that
ballots are better than bullets and
that bullets could not check any
movement. What happened in Bengal?
35-36 men, some of them boys, were
killed. But there was another move-
ment after 15 days. The leaders were
arrested even carlier but the move-
ment could not be stopped. In U.P.
about 6,000 were detained, some ‘of

them under the P.D. Act but 12th
July was a full success. What hap-
pened in Bihar, Punjab and other

States? The so-called mighty Gov-
ernment, a puppet of the American
imperialists could not check any
movement with the help of either the
DIR or the PD Act or with the help
of lathi or bullets. The day is fast
approaching now. The responsibility
for the starvation of millions in this
country rests solely on this Govern-
ment and so the starving people will
rise and try to overthrow this Gov-
ernment. I warn this Government
that the line between hunger and
anger has become thinner and once
they meet, then to amount of Preven-
tive Détention Act or the DIR or other

provisions, the various other provi--

sions of law, ‘or the bullets can save
the situation.

May I quote certain figures from
the statistics supplied to us by. the
Home Ministry? The number is in-
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creasing every day. In Uttar Pradesh,
the number of detenus released by
the Government suo motu is 90. Why
suo motu? Why should the Govern-
ment release them suo motu? Be
cause it was known to them that this
Preventive Detention Act was used
indiscriminately, wrongfully, and so
they would have appealed or moved
habeas corpus in the high courts, So,
they were released swo motu. Every-
time they are detained wrongfully;
they are not tried in a court of law,
in this lawless law, and when there is
pressures from the people, when cases
are moved in the high courts and the
Supreme Court, the highest judiciary
in the country, then they are released
suo motu. So, I feel that this House
should reject this Bill. They want
three years more, and for what? For
checking blackmarketing, for check-
ing hoarding, for checking profiteer-
ing for fighting external aggression?
When there was external aggression.
all sections of the people, whether
they had faith in this Government or
not, united like one, man and it is
shameful on the part of the Govern-
ment to say that this law is needed
to control all those who may have
committed disloyalty. My hon. friend
Shri Umanath has quoted the instance
of the spies. They were not members
of the Left Communist or the SSP or
any other Opposition party. They
were the members of the ruling party,
the Congress Party, and one of them
was supposed to be the office secretary
sitting in Jantar Mantar, Road in the
AICC office, who should have been
detained. It is those people who pass
on various important papers connect-
ed with the Farakka barrage to Pakis-
tan through the Pakistan Embassy. It
is no secret. A -very responsible
Congress member from West Bengal
was involved, and everything was
When the
resignation of that hon, Member of
this House was demanded, there was
a furore in this House, and it was
said, “No, no.” Later on, it was
known that all these things were be-
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ing done with the connivance of a big
leader. Even today, I am making this
statement, that this particular gentle-
man who is also a Member of this
House, is the big boss of West Bengal,
and he should have been arrested
under the Preventive Detention Act
long ago if really the Government
wanted that this spy ring headed by
Suil Das and Mohit Chaudhuri should
be unearthed. I do not want to say
much about it, because the case is sub
judice.

Mr. Decputy-Speaker: The hon.
Member’s time is up.

Shri §. M. Banerjee: I shall con-
clude within two minutes, Sir. I may

also invite the attention of the hon.
Home Minister to the various agita-
tions that are going on in the coun-
try; and also in the Hindustan Aero-
nautics, Ltd.. Kanpur, where 80 men
have been sent out from service; some
of them were detained under the Pre-
ventive Detention Act, but later on,
it was changed to section 151 and
other provisions. The hon. Home
Minister was our beloved Defencc
Minister till recently. I would appeal
to him. Kindly see that these deten-
tions, the detention of these 80 wor-
kers in Kanpur not only under the
PD Act but under various provisions
of the law, even after the withdrawal
of the strike, are repealed, and the
people released here and now., They
have been dismissed from service and
the cases are going on against them.

Then, at Port Blair, some Govern-
ment employees who were staying in
their small huts, under the orders of
the Commissioner, gre being evicted
today. Their leader, Mr. Prasad, is
behind the bar. He has gone on
hunger-strike, and he was detained, I
am sure, under this hated Preventive
Detention Act. Today, the whole of
Port Blair is on fire, and the Central
Government employees and other local
body employees are agitated against
ghe eviction ordered by this all-power-
fu} Commissioner who has the patro-
nage and support of the Home Minis-
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try, and who tried to arrest every
one there.
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With these words, 1 request the hon.
Home Minister not to pursue this Bill;
let it be withdrawn. There are vari-
ous provisions today under the Crimi-
nal Procedure Code, and the 1IPC
under which all those people who are
committing crime could be dealt with.
Today, they may pass it here; under
the Preventive Detention Act, the
Opposition members may be detained;
we do not bother about it, but if you
pass the Preventive Detention Act
today, I am sure the people of this
country who hate the Preventive
Detention Act are going to pay them
back in the coming gencral elections.

Shri Basappa (Tiptur): Mr. Deputy-
Speaker, Sir, it is admitted on all
hands that it is an extraordinary Bill.
It is very unfortunate that it has be-
come the normal law of the land. But
the extraordinary situation in which
we are living and the difficult law and
order position makes it clear that this
has to be continued in spite of our
differences. The very fact that Shri
Umanath argued this case so ably for
the abolition of this measure shows
that the powers under the Preventive
Detention Act must be extended in a
larger measure to round up the goon-
das and blackmarketers and other
ant-social el ts, the c« 1
elements, anq so on. Of course, he
was pointing out that there was some
discrimination here and there made,
and that it was not used properly in
one or two cases like that. But on
the whole, the very arguments ad-
vanced by him show that this power
should be extended. Nobody would
say that it is a good piece of legisla-
tion, but it has become a pecessary
evil. T would call it a necessary evil,
necessary because the present climate
of violence that is prevailing in the
country makes it necessary and also
it is the various agitations that have
been going on—the linguistic fanati-
cism that we are geeing today, the
student agitation, the cow protection
aghtation and the steel plant issue—
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that have made this necessary. Here-
after, the border issues and also the
water disputes and other things may
be coming up in thig country, and they
have to be handled properly. There
are bound to be very big agitations
and therefore, if people take the law
into their own hands, then, such a
Preventive Detento, Act becomes
necessary,

It has been noticed that there is so
much hoarding going on. The food
situation is very acute and there are
blackmarketers, and there is profiteer-
ing going on, and there was the con-
flict between us and Pakistan, and
China, and there is also espionage
work going on and there is also a lot
of sabotage going on. So, in order to
prevent all these things, it has become
very necessary. And to prevent the
activities which are very, very pre=-
judicial to the defence of India or
civil defence or to public safety, order,
maintenance of supplies and services—
from all these points of view—it has
become a necessary evil; though it
need not be very much welcomed, the
present situation, extraordinary situ-
ation, has made it very necessary.

In order 1o see that this Act is
properly implemented, certain assu-
rances and safeguards have to be pro-
vided and I think the Government
will always take care to see that these
safeguards are maintained scrupulous-
ly. For example, there is a fear that
the coming general elections may not
be free and fair. But to make it free
anq fair, it has become necessary; we
do not know what these anti-social
elements will do and in what manner
they are going to sabotage this gene-
ral election and therefore, from that
point of view this has become a very
necessary thing. There is apprehen-
sion expressed that it will be used
against political parties and Opposi-
tion Members. They need not take it
that way. All anti-social and anti-
national elements, whether they be-
long to Congress or other political
parties, will have to be rounded up. It
is expected that this power would be
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useqd discriminately and not misused.
A few cases of misuse have been
pointed out. I understand it. I my-
self brought to the notice of the
Minister that it has been misused in
a particular case in Bangalore, There
is ample proof and even the Mysore
Government have written letters. It
was done under some misapprehension
and those facts were found baseless.
They must rectify it. I had written
to Nandaji and also to Chavanji, but I
have not received any reply. It is
high time they attended to these things
quickly so that justice may be done.
On that ground I do not say that this
Bill should not be passed. In a big
country like ours there are bound to
be a few cases of misuse. It is up
to us to point them out—as I have dong
—so0 that it may be used in a proper
manner, I hope the Deputy Minister
will take note of what I have said. If
injustice has heen done to any party,
it must be rectified quickly.

The opposition members said that
the ordinary law of the land would be
sufficient. But I ask, what is the use
of rounding up a man after he has
burnt everything or removed the fish
plates and after hundreds have died
as a result of the train collapse? The
ordinary law comes into operation
only under those circumstances. It
is necessary that they must take pre-
cautionary measures and for that some
people will have to be arrested earlier.
In every case there wil be a judicial
scrutiny. If it is pointed out there
that what has been done is not right,
he will be released. The advisory
committees are also there. The only
thing is they must function effectively.
For that we must tell the Government
to take the necessary steps in the
matter.

Mr. Chatterjee—he is not here now
—said the Home Minister adopted a
cavalier attitude in bringing this Bill
whereas Sardar Patel spent sleepless
nights over this BilL That is not
correct. Mr, Chavan also must have
thought a hundred times before bring-
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ing this Bill. Let us hope when agi-
tations take place, he will handle them
properly and will not not use this
power indiscriminately. There are
apprehensions even in Mysore about
the Goa opinion poll and' on the
border issue, I hope Mr. Chavan will
take proper measures to establish a
more cordial relationship between one
State and another. I hope his actions
will give greater confidence to the
people at large.

The opposition said it is almost a
police raj in this country. I say that
our countiry enjoys more freedom than
any other part of the world. The
opposition have been given ample
opportunities to voice their feelings
both inside the House and outside.
The Press enjoys a lot of privilege.
So, it cannot be called a police raj. As
a result of discontentment and dissatis-
faction prevailing in the country and
because external and internal threats
are increasing, anti-social elements
will not allow this country to progress.
The opposition criticise the Govern-
ment to sucl, an extent that the image
of India is tarnished in other parts of
the world. From all these points of
view, it is necessary to have this Act.
Tt is for the opposition to so modify
their actions that this Act will not be
necessary. But so long as the situa-
tion continues as it is today, in my
opinion this Act must continue to re-
main on the statute-book.

Y varo wo vafed (gmv):
ITETE wEIEA, qF FE qgAE A
#rar & xq faw &1 swda w77 a9
Ffra 2w 7 adwey feqfy w) 3
3¢ ag wrawE ¢ 5 g7 aw A faw
aq femr oy w7 fo¥fer @dwa
roe &) wafy g s ) g9 o= &
a7 FQA I G L F £V a7 FqY
¢ @R wer v 5 I 5@ 91 g9
fa &1 98 T 747 92 AT 07 A7
Al wrf 9Y | @Tgaw TR oEeA §
qTX aA) T qArEF & A 7 v O~
g # frags ¥ gHarT ¥ €W oA
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F1 Y gH K1 A, FAK GO A, A
g @ g & W faw /) aw w@
#\ afww g S feafmt g
AT qTH TF 20 F w2 § 24 feqfaat
1 @Y §T G Aumar £ w1 W
ARHIIL ArHY 7g 7 qhar ¢ o qw
faer w1 918 farmn arar, 3 oae Frwafa
gy Ay falt ag & W wifaerqer
Al &1 F AT § 0% 47-48 F qvamw
Tq 2 F A1 gy o I 74w § wify W
HIEqT 7Y A TP AAAT g % A
afw7 g7 3 awt & waw w0 wmify
M1 FIAWAT ¥ AreF 7 9T
373 ¥ 378 %@y gu & Fga1 g fr o
se-60 § 37 fag & sravasat @ @
TIT AT W7 SATAT HIAWTHAT 2 1 %2
&1 f& g4 avi % F1Aa T gemi
gt Frn afen ) ag fafvaag 2 1w
aTg & AW A7 3w frwr zq, frar |
radtfam qEt w1 q@A §F fao a4
Fiar wifgwy g9 famr 1 9w 4 @
agl &1 ag fa= A1 37 goaEHaAd
et ®) Farar wEan &, gifedn wT
TZAT &1 IE 39 I q A1 fF 51 g
MTBIS FT avaqrawe fafdg & &,
at f& maife a9 qoF Garar Ay
&, s & Faenfaai & a7 Tnd § Ak
& famrr & %1% waafers 7= TTEET
F7F IAfRa T T & I BT A9 @,
mifafen o & @9 & g9 X &
AR AR T wTAFTATY ¥4 A
guaar g 5 ag aga gravaw e ga
g ¥ qadt A aw T gy @A
fag ag oadT 1 Faw IsEv W@
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%q fasr &Y «=f & z<fmma &
TE TR qF B J@ F40 75 TH
Mt A F7 g qga fus Fear
Y agy ¥ q@T AT g 2a ¥ 74
@ g9 AT 9w A aw f
qZI AAT AT TT AW W T€Q@ 6y
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TR A= qaem & fs g aw
FA gw gad ooy f& g9 @ &
ferged, saamaE® i
@t w1 3w frmar o1 9%, o+ A%
frar o1 @ w7 37 § 3 mawE
FIIATE FT 9T AT A K 77 qgaA
Ftar g o 37 3 Y feafa fex 2a
a7z aqt w1 e Avs nfw fave gt
%1 & 7 IT ¥ g #1 3T E o
I WO ¥ 43 F A Y AT
] et w1 Fwan g, fifen @it
%, a1 ag wuw § fa g gvaeww @

fr maa ¥zt oAl Afw LEC G
AT WA | g Fa Amfaads
ATATA W1 FOAFATAE) aq<al * Tw/T

F fax £ z9 fA2 & 33 w1 awdw
F7ar g

I ¥ zvfaama fafeaa sq i
7z fFdft a= fawg 1 zay & fonr
@, afes ¥t § o= weWr @A™
waw @y 'r fay & aifs ANE &=
AT By F Fwrgafeat ¥ frawedy
T QT EEW qATT B AT A AF,
w fem &% g@ #v gomm gom, a1 #
3@ AW W | qg OGN AGY
& aFaT | 39 FF H w24 QAT sqFvqT
3 fr ox w9 & gra fdrga Aar 3,
N v A T Geare W & P ogw
FA 41 gEam A g & giw fafaees
qred &1 LA T@ Q1T wrHfeq &
fr 7z 4 fx fafyae =0 @ i fae-
g aafad w1 @ AT & foee #®
TFETH T IS T

# gams 1 feqfa § s o 94
wiz fvady @t 9 quaa SAr gA
§ oR o wOswarT ey @ A
-9 Saad g ao 787 39€
&smsawiwwi # 58 w1
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1 fodve sravem wAeAr g0 oAw
w3 § 5 avTe g avg # searen
wﬁaﬁr: Rl 5 g w1 gEm
aft e i (Y fawr T favng
A T & faT a4, T XY 7 wWka
N7 sa%qY FHA 7" F FOT iy gam
74,7 farar g

3 faas ¥ mg w33 w0 gAgq
FAAT 2

8hri C. K. Bhattacharyya (Raiganj):
Mr. Deputy-Speaker, Sir, I heard the
two speeches, one by Shri Umanath
and another by Shri S. M. Banerjee
accusing the All-India Congress Com-
mittee, about the arrest of one cha-
racterised as a Pakistani spy. 1 be-
lieve they know or they should have
known that a similar accusation was
made against the AICC by Shri Suren-
dranath Dwivedy in one of his
speeches and the Secretary of Shri
Dwivedy’s party in Bengal published
that speech in a book form and also
broadcast it. The result has been
that these persons who are under
tria] have brought two cases. One is
pending in the High Court. This is
contempt of court case. They wanted
it processed against both Shri Dwi-
vedy and the Secretary of his party,
but the Judge allowed process against
the Secretary and not against Shri
Dwivedy because he may not be res-
ponsible for the publication of the
speech. There is another case, the
defamation case, in the criminal court
on the same count. So, when they
refer to such things I believe they
should have paid some respect for
the court processes on the same
charges that they made and on which
these two ‘cases have been brought,
one in the High Court for contempt
of court and another in the criminal
court for defamation. I do not under-
stand why they ignore these proces-
ses and go on making references at
random on charges which have not
been proved.
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Another  accusation they made
against the Government was that the
Government went on running its ad-
ministration on bullets and all sorts
of objectionable methods. At the
same time, they paig compliment to
the judiciary saying that all the hope
is pinned on the judiciary. At least
that compliment ought to be paid to
this Government, that the Govern-
ment has at least set up such a judi-
ciary which does not hesitate to put
down what it thinks are wrong pro-
cesses of the Government or when-
ever it fcels that the Government has
erred in any matter. This judiciary
is set up by the same administration
which is answerable to this Parlia-
ment and runs this Government. I
do not understand why when they
condemn this Government they do
not admit this much that the Gov-
crnment has at least set up such a
judiciary of impartiality which is be-
yond doubt even according to them.

Shri Nambiar (Tiruchirapalli): We
want that that benefit must at least
be given to the accused. We do not
mean that everything is pucca there,
At least that benefit must be given.
Even without that, even without a re-
ference to the court, why do they
arrest us and put us in jail for long
periods? '

Shri C. K. Bhattacharyya: I have
done nothing except requesting my
hon. friends to be respectful to the
judiciary which they characterise as
impartial. I have done nothing more
thran that, That should not have
brought my hon. friend, Shri Namboiar
on his legs.

There is a complaint that this Bill
can be used against political parties.
That 15 also not based on reason. As
things appear at present, there is no
political party in India which can
pose a threat to this Government or
the party that runs this Government.
The party concerned can defeat the
other political parties in the open
ground of competition by appealing
to the people, Why should they re-
sort to extraordinary laws in dealing
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with other political parties? Why
should that suspicion be in theuw wmind
regarding this Bill? I would request
my hon. friends to check up and they
will find that even the Press of the
country has had occasion to demand
that this law should be applied to
certain sections of pcople. Editorials
have appeared in papers demanding
that this Preventive Detention Act
should be applied against certain cate-
gories of people and certain types of
characters. Even for that this provi-
sion is y. Its ity is aot
contested by anybody.

But the question is, my frends
doubt whether its application is pro-
perly guided or not. In that matter,
I believe, they may rest content by
depending on the Home Ministry and
the Government of India who run
this administration. So far as 1 am
concerned, in deference to the wishes
of my hon. friends who have criticts-
ed the Bill and who have expressed
their suspicion about the objects with
which this Bill is being taken through
the Parliament, I request the hon
Home Minister to make it a point and
to impress it upon the State Gov-
ernments that in any case in which
the provisions of this Bill are brought
into effect the Minister must himse't
check up and it should not be left to
the local police officer to report and
on that report steps to be taken. Even
when it passes through the highest
administrative machinery it still re-
mains to be checked up by the Minis-
ter. This is an extreme measure;
there is no doubt about it. When it
is applied, if it is checked up by the
Minister ini the first instance and
then it goes to the Advisory Commit-
tee. 1 believe, any apprehenslon of
misuse of this measure will be remov-

ed.

This provision may be necessary,
particularly, in the bordey arcas. Im
the border areas the police om_cera
have to deal with very difficult things.
But at times they get themselves en-
tangled in things which are not pro-
per for them. This is within my
own experience. [ know even honest
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people suffer when they try to check
the angularities and idiosyncrasics anad
other things of police officers who go
wrong. I would like to make one
suggestion to the Home Minister, In
the areas on the Indo-Pakistan border
these police officers who are posted
should not be allowed to take root.
It should be made a general rule
that these officers should not be given
a tenure for more than a year. If this
is done, any apprehension of the mis-
use of this Bill on any count will be
relieved to a large extent. 1 hope
the Home Minister will kindly look
to it. This e s y
under present circumstances. While
he gets this measure through, let him
also be guided by the experience that
we have got of things happening in
this country and things which require
his attention and the attention of this
Government.

ot qeefiere waw ( ARY )

e v, w fafer fedmw

w o wafa agrx ¥ fa¥ o fagow
w7 B g s @ ow WY qiE s
gC 7 WY wgr aean & fs 2w & weww
T FA R A AT AR FA A
T @ @ 7@ AE aga AF A A
¢ 1 e wf a9 T et § R
T A e i ¥ T guAw
& oy & fod, gemewr B WA ¥
fadt, wuf A WA o9 T AW
FEN qEAT g | W OFA W OqES
qree TN geaed) O favmw war @
TG FT 2@ T qH &7 G & w0 g

afz e oy 41 g frdfea fegma
T & A 1.10.63F30.9.66T%
& o wiwe fad T 3T & qar www
fr g 586 @AWl T GwE T
516 WX amieee  ofgefad, 65
W ETEEH WX 5 W giRatar
ALY | AR Quefadter ¥ ol oy

516 €T O%E 7 § T ¥ 120 &) fagr |

NOVEMBER 29, 1966

Detention
(Continuance) Bill

FEgoA s IR AT H | EA
AT Tt ¥ & v ¥ s am-
Iz Ufacfafew gd & 1 o9 & Wiy ag ot
g1 8%y § fiv 3 <1 a7 a T smar
T E, @ ) AR S
A THFT QEITET ST AR & IT
1 ggfaga it 2 1 @ W
fafvedt &1 &0 § f ag a1 T2 "
W w, g d A gEe fodiew
B & I &1 oY & g1 wmar ¥ F aer
o T fafs 7 ® g § aER=
feefada @1 a3 a=r S ofei=
IaFY qagraat e

W & 4 ug ey fr e
oS, o ey BT Qwew wIey
faw dwem 3 (1) (T) safe w=a=
WTE fOATEY ¢¥ fANw gEenw 2 fr
wafigt, 72§ 1586 A9 X & 72 &
X aE F FINT i 0 77 § 5 oo
WA &, a1 Q¥ aET ¥ FW
YRT FW FT A E | g I\ AW
A gg AR & W SR @A
o ¢, W T § ada A& qd
T HTTO &1 JT & | HH HGAIT §
TF € B 7 o o FY 5 T
T=91 a7 ¢ WX I FT qI9 {97 647
Qe g | I B AE@HT T W
T W fEe fgy ai A @
oY feafa & ot & W Y
§, % Wide FXd § a1 Arghe AP
& 97 & ST W %E FHA ¥ wurEr
¥ SuTeT TRWTE QAT A1

Thaaawgeg & TR
gfe & wfedi & fadr , Wi =g
ot ot ol & i, oF e S g
ELAECOE S ey B
ﬁmaﬁsfemuﬁ«it*r{ﬁw
AT A1 ARD Y wwwrn §, A
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wordt ), W fifwe 8, ofe-
¥z g1, oferw difenr ), & sw &
fracwr & §f # @9 w@
B A FY qREIg | WX A @EW
@ s ¥ s At s @
w1 ad oY 7 g1 AT gEe T g gy
£ &% Iqaty gar §, e giar 8,
X% fr frgqama & g, AT I Y
o w7 w7 fgarens o w3 ¥ A
e aEort ag & | ag P w0
wew &) & ¥ 1917 ¥ fEE™
fraT , a8 & W1 WIS TF TR 97 q1|
¢ fr fgar &7 wm A F=ar g #)
s B ot qrEl 2, W a1 7€y, A1
#faefoer & a1 gwisEY, TE g
TR 7 Ty &, W FAL HY qrierar-
¥ & AvqY, wyEEN & JEAY, AT
qrdf 1 9 W § ag W@ g my
¥ qwan § 6 w A oo w oy
ag fgm & 7 =, g et AT g 0

qo Fw ¥ o FF a A A
Tl § T A ZT F ARG |
NI E guEw 7, faaw w3,
T aFE AT & | WWE AT,
M F ghw A AT AT AR ®
A T FT GHAR AT A Y I
T wgfe g R o= wnil & oAA
ag frame g § fie sfere et
sA ) & g ¥ fad s
g fr o i & ffwdz @7 & g
gy & 99 % g wve G
a@ @Y, 5 afwerae @, i
guET arer Jg) ar fF s & A
@iz W, I A @ avg ot
< ®1E weer 17 g g ) At
o & @ T A A g w
@ ¥ W F@AE AT A AN
4 7l g § 7 Q@ W At A
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o gf 3w ¥ qE A aw G par Wy
& g fiv fomr ot w1 e g gfen
¥ oAl & o g ¥ feder
aw §, fom #1 gfar & fod aré wr-
aiE T & OF urg @ w1 gww
agt oX fFar w0 wrg A oW o
gaT f& AEy I A, A WA F w7
Twar &, ag At frere, Efedtoe dwe
W g " Y 3% &, AT @ ¥ wny
F1 & fan 9% qgA gu AR W
Hiex wifg e, A Avi w1 aet
s S fafer & a@nd o
I FT IT ¥ AN QA FAI,
wyAw I gE g | @ ¥
e feamidy & w=T G #1€ i
T T g€ | waaTy @A ¥ A1 AN
Tar awar ¢ f i g o dadi @
T fo o 9T W @ aF @ AT wr
WY Y TTHAT ZATA FTH |
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R A WS W ogE I
& faedt WY weiafgm ww
o & off o W w wmen g
g ot gara weA § f ogw AT WX
wr @y o w30 afem & T T
f& o W oET & qATER AT W
wex 8 fegew & qifemnde ¥
azer, fegmma Y fearddt & af=z
%qmﬁﬁmmﬁwﬁ‘m‘fr
& w7 mfgat #1 <wa & 1 A ITH
FRY i § at gw &1 waeAr g g fw
wfex wrs ®& T AW Gr o}
wrer % fyga  fedi ot g 9w A
#fea & & 7 w1 Tgw fx &0
afgy o adl, AfFa w1 v
oAy T g dg &% & @1 g,
g @y & AT g 1 ww oaAre ad
foat, @Y B &, wgi awt T afqfafa §,
ag faure w1 1 § 1 fagm ma maAl
w Gar gt i Tar | goere {4
qidf Y &), € qE " ¥ W A7
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|= qasivare WA

Afe T @ AR AT A G awar &
e g fEmF et §ag & 4 7
T zar x5 fady g & fad w70 @
AR @M TN L FWFTF I
T & ¥ W AT 3, g ¥ ag few-
faarl 8, Afew w18 DT A A
2, TdT a1a T & 1 WO WIT FW AL
a1 A TET % 39 AE A FIw &IAT
orw A

mifgs & 9@ oF @@ A7 FEAT
Taw A g@m F ATV A | AW FHTS
¥ qEm A AR IA A7 AT qgTF
FX@EIAF AG & @ I g R
ot 2, % WAAa weegt ¥ F@1 fw
39 FV & F7 &9 F7 fq=re e wor
gz &% fzwmaay &1 amq &8 3

@egAA & FE ogar  AG @
Forg wIG a1 o o7 A 3 G
ag & fr gfefaooer & faa & o @
FET e, AT S g1 Y, M AR QA 2 Aw
T FEA & 1 AfwA wq zE@a R
gfr 3 fdt #1 g7 AT & 79 G
faem & 1 @AY o gEY 3 AT AU
ger & faa @1 qomAr gEr @
T N A @ saw  fog awm w1 wme
A =gy

WHAFTg A | AT AL
Fagw aq 5 gw T g dmr A
FAE ) mAr N T gAIRF 0F
T 9gd ¥ wF w@ad # a@ N9
qrar @ W EH AT IAHAT 40 I
% fa andt 9wy @en feqr S0 ) N
argn Zr o fr af) oF e F4 w1
g war & ) (oY ady g & 1 A /Y
A9 FHEA 7 G2 @ § 97 A FE
I @ § o ¥ waw o Ad v g e
foq avg & €9 T 1 OF AT qHAT
21580 arse A e awdr d | A
LA R IR CollE R SR (UIEC-E (1
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T E T WIS AL 1T
FAA FT TR frelt | g FA@
& fad wg A w3 W oo @
% 37 & fears zewT I T w4
“geare ¥ frwmaa & av o7 faandgat
4T 38U Fv g frar or & Sgan
g f5 T@ g gm wqwr freme
¥y wfgd, ot fawmwa 7 1 gy
qiz @ Tga AfEd | q® I3 FEd
3T qF WA FT AN gav ¥ fr M
qdma g q@ § A wgm weTUs
# gadr safa L& wER A g e A
gAWT AmAT AT F FY NAT gH F
o7 73 OTHUAA § FTH AL AT
o7 faera s ur Agw IAF WA
o a2 g wfer 7 @1 wfad
gaarT § a1 L5AmiA FIT &, IJaAT
314 ¥ 3 F | a1 A g&q ag qgr Hrfww
@ § f& #1a7 &1 4 A geERT A
g1 1 7z 0 IAFY qafq B, ag g g=O
&1 faenfagi & art & ot o aw &
g fgauaa &1 &Fw feor 34
ford ag uvga™ & q@ & |

wifadr @ # ag *g0 g §
fiF 2w ¥ AvRAT S1F qIg ¥ 99 ITH
faq ag areaw g 6 o1 913 AX A
& 3T qRa Y o1 & AR EW T
SATA@ F1 gHA qATH &7 Fifawr w3
w7 zg Ufa § = w2 fe fear #r
aqrar 7 faer

Dr. L. M. Singhvi (Jodhpur): Mr.
Deputy-Speaker, Sir, it is an unfor-
tunate travesty of the Constitution
that the Home Minister should claim
that the preventive detention law is
a normal piece of legislation. None
of the hon, Home Minister's predeces-
sors ever went so far as to claim tha!
!hi) is a normal piece of legislation.

. The Minister of Home Affairs (Shri
Y. B. Chavan): I had said that in a
very limited sense.
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Dr. L, M. Singhvi: I realise that. I
suppose, Shri Chavan put it in thc
context of emergency legislation....

Ashri Y. B. Chavan: Defence of India
ct.

Dr, L. M. Singhvi: ....as contradis-
tinguishing it with the legislation
which is made not under the emerg-
ency powers given under the Consti-
tution. But even so, at no time
should the concept of normalcy cha-
racterize preventive detention legisla-
tion in the minds of Government be-
causc this can be a very dangerous
situation in the country.

As a matter of fact, this House
knows that every single predecessor
of the hon, Shri Chavan had prefac-
cd this legislation with an apology and
an assurance, and I hope that when
the hon. Home Minister rises to reply
we shall have both before this House.
in the sensc that we are all sorry that
such legislation should even have to
be brought on the statute book and
renewed or given a fresh lease of life
from time to time, and an assurance
should always accompany such legis-
lation that it would not be misused.

Some of the misgivings and appre-
hensions which have been articulated
in this debate arise from the fact
that clection necessarily surcharges
the atmosphere and there is some-
times a fear that it might be used in
a political and a partisan way. 1
and some other hon, Members of
this House and of the other House
met only a few minutes ago in one
of the committee rooms here to gis-
cuss the question of asserting the
democratic rights of the people,
particularly in the context of the
coming elections. Not a little do we
owe to the strong image of a stable
democracy that this country has been
able to project abroad and if any
damage is done to this image at any
time, it would harm the national
interests of this country in a very
long-range way. Therefore, even if
there has to be preventive detention
it must always be accompanied with
a sinccre and an effective assurance
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ed to become a normal part of the
statute book,
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The law of preventive detention in
this country was born at a time
when there were manifold threats to
the security of the nation. One does
not know whether that kind of
threat exists today, but if such an
internal threat does exist, as the hon.
Home Minister claims—and we can
only base our conclusions op his
appreciation of the situation—then I
would say that it has not always
been properly and fully used, There
is a claim being made that there are
anti-national activities going on. Why
are they not unearthed and dealt
with severely? That is where the
apprehension arises,

The other side of the wpicture is
that of arrest of political %Yeaders.
Even a move at this time, in the
context of the elections, to ban this
or that group, whether on the basis
of political considerations or other
considerations, leads to the apprehen-
sions and the misgivings that per-
haps an effort might be made under
the cloak of legality to interfere with
the democratic rights of the people.

We are all interesteq in saving
democracy because democracy has
become a way of life for us; and to
vindicate democratic rights in this
country, to safeguard and to preserve
them should be the concern of ach
and everyone. I would like, there-
fore, that the hon. Home Minister
should give a detailed apprehension
of the situation, as it obtains and
which, according to him, necessitates
the continuance of the preventive
detention law on the statute book of
this country.

You are aware, Mr, Deputy-Speak-
er, that the International Commis-
sion ef Jurists found that the exist-
ence of the preventive getention law
detracts from the constitutional
framework in which we have en-
shrined fundamental rights and basic
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civil liberties. You are aware that
this has been adversely commented
upon in many other countries of thc
world where democratic liberties are
cherished and where we are greatly
respected  because of the constitu-
tional system we have adopted. It is
not merely to respond to the wishes
of various countries elsewhere but
to the democratic sentiment in this
country that a fuller justification
should be available to this country
at large for the continuance of the
preventive detention law on the
statute book.

The Supreme Court, it is true,
has held that preventive detention
law is not ultrq vires of the Consti-
tution, The Supreme Court has held
that certain safeguards have been
provided in the Preventive Detention
Act which save the liberties of the
people from being eroded by the
executive. I only wish that a fuller
discussion of how preventive deten-
tion law has been used in this coun-
try is made available to Members of
Parliament because we have heard
here some very far-reaching com-
plaints ranging from interference and
interception of marital mail to some-
thing more serious, that is to say,
interference with political lives, For
example, we hearq this morning
Acharya Kripalani saying that his
mail was being intercepted and tam-
pered with. Even his letters to his
wife, who happens to be the Chief
Minister of one of our States, was
intercepted. We had, at the same
time, the testimony of Shri Uma-
nath that three letters which his
wife had addressed to him did not
even reach him. On an earlier
occasion Shri Samanta actually
brought a Bill before this House say-
ing that such tampering and inter-
ception should not be permitted to
take place. This is a matter which
goes very much further than we would
normally allow ourselves to think,
because after all under the garb of
legality the ecssence of democracy
cannot be allowed to be destroyed.
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It is this that we must safeguard.

It is this flame of democracy, demo-
cratic rights and basic civil liberties
which must be safeguarded. It should
be the cndeavour of this House, as
indeed of the hon. Home Minister, to
sec that the cxecutive does not make
any inroads into the democratic
framework that we have given unto
ourselves. It would, therefore, be
expected of the hon. Home Minister,
when he rises to reply to this debate,
to give a fuller appreciation which
in his opinion justifies the continu-
ance of this very abnormal piece of
legislation on our statute book as
also the manner in which this legis-
lation has been worked in the past,
whether there is any substance in
the complaints that have been made
that in some cases the preventive
detention law has been misused and
abused if not by the Central Govern-
ment certainly at the State level. If
this abuse is allowed, then of course
the essence of democracy would be
adversely affected. If this abuse is
allowed, then our democracy would
be undermined. I rise to make this
point particularly because I fee] that
if democratic rights are interfered
with and particularly if free and fair,
non-violent, elections are not held
in this country, the image of this
country would go down irretrievably.
It is this image to which we are
dedicated and we must all strive to
protect it.

14 hrs,

Shri Y. B, Chavan: Mr. Deputy-
Speaker, Sir, before I go to some of
the points that the hon. Members
have raised, I think, I owe an ex-
planation to this hon. House about
the term I used.

st opew W weEe (2a7H)
s g WAt sary 2R & famoai
2 # M7 maw H worgfA Ay &) oA
wqfy weATen A v frAano
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Mr, Deputy-Speaker: The bell is
being rung...... Now there is quo-
rum,

8hri Y. B. Chavan: Before I try to
deal with some of the points raised
by the hon. Members who participat-
ed in this very important debate, I
must at the outset explain one im-
portant aspect which has been re-
ferred to by the hon, Members in
their speeches, pamely, that I used
the term ‘normal law of the land’ in
connection with this parlicular Act.
I must say that I used jt in a very
limited sense. If I had given the
impression that I consider this to be
a normal law which belongs to the
statute for all time to come, I must
say, I am sorry for that. That was
not my intention. I was only trying
to distinguish between the Defence
of India Rules which are meant for
Emergency and, as they were with-
drawn, certain law which was essen-
tial to carry on the work and for the
security of the country. It was only
in that limited sense that I used the
term ‘normal law of the land’. The
very fact that we are proposing to ex-
tend this particular Act for only a
period of three years is a proof that
we do not want to make it in that
sense a normal law of the land,

Shri Nambiar: You have been ex-
tending it again and again, This is
not the first time.

Shri Y. B. Chavan: I will come to
that point later., 1 would like to
assure the hon, House that T will be
the happiest person when I will be
able to come to this hon. House and
sav, this Act is no longer necessary
for this country. Honestly, I wish
I could have done that now. But I
cannot do that with the sense of
honesty. with the sense of responsi-
bility, that one has to carrv in the

high office that is my privilege to
hold today.
The hon. Member, Shri Masani,

mentioned how Sardar Patel prefaced
his remarks when he moved this
Bill. We all sharp that feeling. No-
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body, in that sense, is happy when
one has to come with such a legis-
lation for the approval of this hon.
Housc. But the conditions that pre-
vail in this country today have more
justification for bringing such a
legislation.
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Shri Masani made another refer-
enco that Sardar Patel had given an
assurance that in course of time,
they will give some second thoughts
to this Bill and make it more scienti-
fic, In the course of the last 16
years, both by the amendments that
Government moved and as a result
of certain case law, a series of am-
endments have been moved to this
legislation, and if you compare the
Bill as it was moved in 1950 and
the Bill as it is moved today, or the
Act as’it is, you will find that there
is substantial change in the content
of the Act.

If you permit me, just for the sake
of record, I would go into these de-
tails—all the hon. Members who have
studied this law know it—and it is
better that T mention some of the
very important aspects of the changes
that have come gbout in the struc-
ture of the Act and in the content of
the Act. As a matter of fact, in the
course of the first four years, from
1950 to 1954, some amending Bills
were moved and a series of changes
have come about.

In the first Bill. as it was moved,
the advisory board exercised no veto
power over the decision of the Gov-
ernment. The one important thing
is that the advisory hoards can exer-
cise their veto today. 1f vou look to
the composition of the advisory
hnards. thev consist of experienced
indicial persons. Mr. Chatterjee made
some fun of the advisorv boards
while criticising them, But from the
statistics that are available to me 71
find that the nersons released by
the nxercice of veto of the advisory
honrds is more in number than the
nersons released bv the courts. Pos-
sihly. it may be a proof that the
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orders passed by the Government
may be defective, may be wrong and
all that, But the fact remains that
the advisory boards did exercise
their veto and this was an important
change that was introduced in the
later times. This is the most im-
portant change brought about in
the Act.

Then, another important change
which has come about is this. It
was required that orders were to be
submitted to the advisory boards
only in those cases which involved
a threat to the maintenance of essen-
tial services or supplies or foreigners
detained with a view to making
arrangements for expulsion from
India, etc. But cases of persons de-
tained for any other rcason, for the
defence of India, relationship with
foreign countries, for thc security of
India or the maintenance of public
order, were not to be referred to
the advisory board formerly. Now,
all the categories of cases are Te-
ferred to it. This also shows the
expansion and the scope of the exer-
cise of the veto by the advisory
boards. A

Another thing is this. Well that
may look rather a minor thing. For-
merly, the number of members was
two and that number was jncreased
from two to threce, The idea was
that if there was a tie between two
members, the view of the advisory
board had practically no effect. So,
the number was increased from iwo
to three. The idea was that there
was a possibilitv of a majority deci-
sion in these matters,

The most important thing came as
a result of the decision of the Supreme
Court when section 14 of the Act was
declared ultra wires and the right of
judiciary going into the cases of
detention and other facts was asserted
by the Supreme Court. and as a
result of which the amendments were
introduced.
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Then, the right of the detained
person 1o be heard by the advisory
board, if he wished that he should be
personally heard, was also secured by
another amendment.

I am only mentioning all these
details to show that when it was
thought in the beginning that we shall
certainly in course of time bring
about certain important changes in
the Act, it was to make it more demo-
cratic or a more normal law, if hon.
members may not like to object to
the word ‘normalcy’ here. When these
amendments were brought about, the
idea was that the executive should not
lightheartedly, superficially, tamper
with the freedom and liberty of the
individual citizens of the country.
That is the fundamental approach in
this particular thing whenever we
think of bringing such an Act.

My hon, friend, Dr. Singhvi, said
that I should deal with it in detail
and justify why the Act is essential
now. The hon. Member can just look
around and see the conditions that
prevail in the country today. It is
not a matter of a very detailed study.
If it was essential in 1950, it is per-
haps more so in 1966. I wish it would
not be necessary in 1988-69, so that
further amendment of this Act, fur-
ther expansion of the application of
this Act may not be necessary. I wish
that that does not arise. But for that
we all will have to work very hard—
to reach that stage. Unfortunately as
1 look around today, I do not see that
these conditions prevail and it is pre-
cisely for this very reason that I have
come forward to bring this amending
Bill for the approval of this hon.
House.

Going back again to some of the
points that some hon. members made
here, I was rather intrigueq that
Mr. Masani referred to this Act as a
dictatorial Act, an Act which was,
according to him, a challenge to demo-
cracy. He pleaded for the application
of this Act—for making it more demo-
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cratic in his sense—by outlawing some
of the political parties.

Shri Nambiar: That
this Act.

is apart from

Shri Y. B. Chavan: I am replying
to Mr. Masani's point.

Shri Nambiar: He wants a perma-
nent ban on the Communist Party
irrespective of the fact whether there
is a Defence of India Act or not,

Shri Y. B. Chavan:
philosophy behind it?

What is the

Shri Nambiar: It is anti-communist.

Shri Y. B. Chavan: Whatever it is,
what [ am trying to aim at is not
merely an Act, it is what is the atti-
tude towards the problems of the
country. Even this Act is not merely
an Act in itself; it is, really speaking,
meant to achieve something. What is
that something? We do not want any
particular ideology to be penalised or
anybody’s viev's to be penalised. It is
only meant to prevent certain types
of activities, certain types of situa-
tions. It is not meant against any
particular political thought or any
particular political ideology. Those
who think that they cap certainly in
the name of democracy suppress an
ideology, I wonder how they can think
1in terms of democracy. That was my
only point,

Shri S. M. Banerjee: This has been
used only against SSP and Com-
munists,

Shri Y. B. Chavan: The point that
I would like to make—because
Mr, Banerjee has raised it ggain—is
that according to the information that
is made available—I can say with my
hand on my conscience, on my heart—
this Act was not used against any
party as such in the course of the last
16 or 17 years,

Shri S. M. Banerjee: Party members,

Shri Y. B. Chavan: Some indivi-
duals belonging to some party or the
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othey came to be the targets or the
victims of this Act. One can say so.
But it was not meant or it was not
used against any particular political
party as such; it was not used against
any ideology as such and jt will not
be used against any ideology or any
political party. I would like to give
the assurance with all the sincerity
that 1 can command that this Act is
not meant to penalise or suppress any
particular political party or any parti-
cular ideology or any thought, politi-
cal or otherwise, in this country.
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My hon. friend, Mr. Indrajit Gupta,
said that it was used against goondas,
against certain political workers, but
1t was not used against any workers
who are working on the basis of com-
munal activities, etc.,, It is not true.
1f you just take the statistics of une
vear and then try to analyse it, then
you will find that it is not true. I can
give figures to show that in 1952-53
this Act was mostly used against those
who were indulging in communal
activities. The situation in the coun-
try changes from time to time. In
1952-53, there was a sort of communal
riot; communal situations were becom-
ing difficult to tackle. Ag I have said
more than once in this hon. House,
the atmosphere in the country today
1s full of violence and if this atmos-
phere of violence is going to threaten
the security of the State, naturally
this Act will have to be useq and 1t
will be used. I have no doubt in my
mind about it. But it does not mean
that it will be used against any parti-
cular party, I can give this assurance
1f it is needed. Even if it is not need-
ed, I should volunteer this assurance,
a very scrious gssurance and a solemp
agsurance that this Bill is not meart
for any political purposes. That was
the only point that I wanted to make
I do not want to go into the detailv
of some of the cases that some hon.
members have referced. One hon
member made a reference to some ir
dividual cases. I have not got all th
facts to prove whether what he men-
tioned was right or wrong. One mem-.
ber made a mention about certain
action taken in the State of Maharash-
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tra. Personally I have no knowledge
of those particular cases. But certain-
ly I have a desire to go into the
details of those cases. Even though i
have not got the cases, [ will try to
satis’y myself,

Shri 8. M. Banerjee: Not only in
Maharashtra but also in U.P.

Shri Y. B. Chavan: He made some
reference to U.P. also and also about
one case in Andaman. I have not got
the facts of the case. But I know
that in Andaman, the Government
forces were to take certain action
about the removal of certain unautho-
rised occupations. [ do not think 1
should enter into those things, but 1t
has something to do with them.
Certainly I will go into that. I assure
the hon. Member that it is my duty
to do it. If certain facts are brought
to the notice of the Government, we
shall have to go into them and see
that this Act is not used for the pur-
poses for which it is not intended.
That is, really speaking, the respon-
sibility of the Government and I
assure you and, through you, this
House and the country that we will
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certainly take care of this particular
point that this Act will be rarely used
and only used for those purposes for
which it is really meant.

Mr. Deputy-Speaker: There are two
amendments—one is by Mr. Banerjee
and the other by Mr. Vishwanath
Pandey. Is Mr. Banerjee pressing his
amendment?

Shri S. M. Banerjee: Mine may be
put to vote if Mr. Vishwanath Pandey’s
amendment is not put to the vote of
the House.

Can 1 change the date to 2nd
December?

Mr. Deputy-Speaker: I will put
Mr., Vishwanath Pandey’s amendment
to the vote of the House,

The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 2nd December,
1966.” ‘

Let the lobby be cleared.
The Lok Sabha divided:

Division No. 18]

Alvares, Shri

Banerjee, Shri S. M.

Chatterjee, Shri N. C.

Dasaratha Deb, Shri

Gupta, Shri Indrajit

Gupta, Shri Kashi Ram
Himmatsinhji, Shri

Imbichibava, Shri

Kachhavaiys, Shri Hukam Chand

Akkamma Devi, Shrimati
Barman, Shri P. C.
Bastappa, Shri

Bhargava, Shri M., B,
Bhattacharyys, Shri C. K.
Brajeshwsr Prusad, Shri
Chanda, Shrimati Jyotsna
Chandrabhan Singh, Dr.
ohandriki, Shri

AYES

Kakkar, Shri Gauri Shankar
Kunhan, Shri P.

Limaye, Shri Madhu
Manoharan, Shri

Murmu, Shri Sarkar

Nair, Shri N. Sreckantan
Nair, Shri Vasudevan

[14.23 hrs.

Pandey, Shri Sarjoo
Raghavan, Shri A. V.
Ranga, Shri

Reddy, Shri Narasimha
Sezhiyan, Shri

Singh, Shri Y. D.
Snatak, Shri Nurdeo

Nombiar, Shri Warior, Shri
NOES
Chaudhry, Shri Chand i Lal Dhuleshwar Mcena, Shri

Chaudhurj, Shri D. S.

Chavan, Shri Y. B.

Das, Shri B. K.

Das, $hri N. T.

Dus, Shri Sudhansu

Dags, Shri C.

Deshmukh, Shri Shivaji Reo S.
Deshmukh, Shrimati Vimlabai P.

Dorai, Shri Kasinatha
Elayaperumal, Shri
Gandhi Shri, V. B,
Heda, Shri

Jadhav, Shri Tulsidas
Jyotishi, Shri J. P.
Kedaria, Shri C. M.
Kindar Lal, Shri
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Kisan Veer, Shri

Kotokoi, Shri Liladhar
Lakshmikanthamma, Shrimati
Mandal, Dr. P,
Maniyangadan, Shri

Mantri, Shri D. D.
Mehrotra, Shri Brij Bihari
Mehta, Shri J. R.

Mehta, Shri Juswant

Mengi, Shri Gopal Datt
Mishra, Shri Bibhuti

Misra, Shri Shyam Dhar
Mohanty, Shri Gokulananda
Murti, Shri M. S
Naskar, Shri P, S.

Oza, Shri

Pandey, Shri Vishwa Nath
Panna Lal,Shri

Mr. Deputy-Speaker: The result of

the Division is:

Ayes : 25;

The motion was negatived.

Mr. Deputy-Speaker: Now, Shri S.
M. Banerjee’s amendment . . .

Shri S. M. Banerjee: I want the date
to be changed from the 30th Novem-
December,
want to change the date because there

ber to the 2nd
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Patel, Shri Chhotubhaj
Patil Shri S, B.

Patil, Shri T. A.
Pratap Singh, Shri
Rajedeo Singh, Shri
Ram Sewak, Shri
Ramaswamy, Shri V. K.
Rane, Shri

Rao, Shri Jaganatho
Rao, Shri Ramapathi
Ray, Shrimati Renuka
Sadhu Ram, Shri
Saigal, Shri A. 5.
Shankariaiya, Shri
Sharma, Shri K. C.
Shashi Ranjan, Shri
Shastri, Shri Ramanand
Sheo Narain, Shri
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Shinkre, Shri
Shukla, Shri Vidya Charan
Siddananjappa, Shri
Sidheswar Pradsad, Shri
Singh, Dr. B, N.

Singh Shri D. N

Singh, Shri S, T,

Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari,
Sinhasan Singh, Shri
Subramanyam, Shri 1"
Tiwary, Shri D. N.
Tiwary, Shri K. N
Tiwary, Shri R, S.

Varma, Shri M. L.
Venkatagubbaish, Shri P,
Verma, Shri: K. K.
Virbhadra Singh, Shri

Mr. Deputy-Speaker: Shri Vishwa-
nath Pandey’s amendment with 2nd

December, 1966 is already there and it
81. has been put to vote and it has been
lost already. So, Shri S. M. Banerjee's

1966. I

hsa been delay in the taking up of

this Bill.

Division No. 19]

amendment is barred.

‘The question is:

“That the Bill to continue the
Preventive Detention Act,
for a further period, be taken into
consideration,”.

1950

The Lobby has been cleared already.

The Lok Sabha divided:

AYES

fit umal, Shri

Akkamma Devi, Shri
Aney, Dr. M+ S,
Barmun, Shr ’. C.
Basappa, Shri

Bhargavs, Shri M. B,
Bhattacharyya, Shri C.K.
Brajeshwar Prasad, Shri
Chandrabhan Singh, Dr.
Chandriki Shri

Gandhi, Shri V. B,
Heda, Shri

Jadhay, Shri ‘Tulsidas
Jyotishi, Shri J. .
Kedaria, Shri C. M.
Kindar Lal, Shri

n Veer, Shri
Kotoki, Shri Liladhar
Lakshmikanth Shrimati

Chaudhury, Shri Chand,
Chaudhuri, Shri D. S.
Chavan, Shri Y. B.

Das, Shri B, K.

Das, Shry N. T,

Das, Shri Sudhansu
Dass, Shri C.
Deshmukh, Smt. Vimal
Dhuleshwar Mcena, Shri
Dorai, Shri Kasinatha

Mandal Dr. P.
Maniyangadan, Shri
Mantri, Shri D. D.
Mehrotra, Shri Braj Bihari
Mehta, Shri J. R.

Mengi, Shri Gopal Datt
Mishra, Shri Bibhuti
Misra, Shri Shyam Dhar
Murti, Shri M. 8,
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Naskar, Shri P. S,

Oza, Shri

Pandey, Shri Vishwa Nath
Panna Lal, Shri

Patel, Shri Chhotubhai
Patil, Shri 8. B.

Patil, Shri T'. A,

Pratap Singh, Shri
Rajdeo Singh, Shri
Ram Sewak, Shri
Ramaswamy, Shri V. K.
Rane, Shri

Rao, Shri Jaganatha
Rao, Shri Ramapathi
Ray, Shrimati Renuks
Sadhu Ram, Shri
Saigal, Shri A. S,
Shankaraiya, Shri
Shashi Rsjan, Shei
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Sheo Narain, Shri

Shinkre, Shri

Shukla, Shri Vidya Charan
Siddananjappa, Shri
Sidheshwar Prasad, Shri

Alvares, Shri

Banerjee, Shri S. M.

Chanda, Shrimati Jyotsna
Chattrjee, Shri N. C.
Duasaratha, Deo, Shri
Deshmukh, Shri Shivaji Rao, S,
Gupta, Shri Indrajit

Gupta, Shri Kashi Ram
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Singh, Dr. B. N.

Singh, Shri D. N

Singh, Shri S, T

Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhagan Singh, Shri
Snatak, Shri Nardeo

NOES

Kachhavaiya, Shri Hukam Chand
Kakkar, Shri Gauri Shankar
Kunhan, Shri P,

Limaye, Shri Madhu
Manoharan, Shri

Murmu, Shri Sarkar

Nuir, Shri N. Sreckantan

Nari, Shri Vasudevan
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Subramaenyum, Shri T,
Tiwary, Shri D. N-
‘Tiwary, Shri K. N.
Tiwary, Shri R, S,
Varma, Shri M. L.
Venkutasubbaiah, Shri I',
Virbhadra Singh, Shri

Pandey, Shri Sarjoo
Pottekkatt, Shri
Raghavan, Shri A, V.
Ranga, Shri

Reddy, Shri Narasimha
Samanta, Shri S, C.
Sezhiyan, Shri

Singh, Shri Y. D.
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Himmatsinhji, Shri
Imbichibave, Shri

Nambior, Shri

Shri Shivaji
(Parbhani): My
wrongly recorded.
for ‘Noes'.

Rao S. Deshmukh
vote has been
I wanted to vote
The machine has failed.

Shrimati Jyotsna Chanda (Cachar):
1 wanted to vote for “Ayes”.

Shri Alvares (Panjim): Shivaji has
rebelleq against the Congress!

Mr, Deputy-Speaker: The result of
the division is as follows:
Ayes : T7; Noes : 28,
The motion was adopted.

Mr. Deputy-Speaker: Now, we shall
take up the clauses. There are two
amendments, one in the name of
Shri Yashpal Singh and another in the
name of Shri Bakar Ali Mirza. Both
ihe Members are not present here to
move them.

The question is:

“That clause 2 stand part of the
Bill”,

The motion was adopted,
Clause 2 was added to the Bill.

Clause 1, the Enacting formula and
the Title were added to the Bill.

Shri Y. B. Chavan: I beg to move:
“That the Bill be passed”.

Warior, Shri

Mr. Deputy-Speaker:
ed:

Motion mov-

“That the Bill be passed”,

Shri Ranga (Chittoor): I am corry
to learn, and I speak subject to cor-
rection, that the Home Minister has
gone on record as having said that it
is not unnatural for a measure like
this to be on the statute-book. If he
had been reported correctly, ,..

Shri Y. B. Chavan: I had explained
that point in my reply.

Shri Ranga: I am rather shocked at
this expression coming from the Home
Minister that it is not unnatural,

Even at the time this measure was
being proposed in this House, it was
contested by so many of us; though
quite a number of us were then on the
Congress side, we did not want this

measure at all and we did not want
this Act. But, nevertheless, Govern-
ment wanted a legislation like this.

Then, a compromise was reached that
it would not be a permanent law but
it would always be kept as a kind of
provisional or temporary law for a
limited period, anqd as and when the
conditions in the country were such
that Government found it necessary
and Parliament agreed that this law
should be extended, it should be ex-
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tended, otherwise it should automati- g 3 w1
cally lapse. That is the reason why ¢ & fat ar maw | s, ¥

this Bill has come up before this FAT F1 FTAR TET AU gAY
House, In spite of the opposition that e AT ST T HUA o i g FET 91

we have offered from this side of the N .
House, Government would be able to fe ag st FHT & TE wfar fafem

gel the necessary votes for this Bill g1 garer mOE Ay @ fw Am & wew

in order to extend it for the next one a8 % ffﬂT FAT 2 7 #1197
or two years. But I want them to . ; ° «
keep it clearly in mind that this mea- {1 ﬁ'ﬂﬂ ST AT %v aﬁfq:qﬂq;\aaﬁ'

sure is not to be a permanent one and Foff # 8 ®TAT & | TAET FvrE}

that it is not natural for a democracy Pt = 3 PN
like ours to have a law like this and q & A1 A & fasifami

to entrust Government with this kind F1 z@1 & foo fear qar 2 Zam

of drastic, unwanted and undemocratic & THFT SN T AvE X R AT €
power and arbitrary power too, and.

therefore, Government should always
be prepared to come forward before
this House, if possible, to drop this ol g ARl ¥ fave a7
law itself even during the period for m ¥ ey e '
which it is now being extended, and b ?ﬁ; wH ®
certainly whenever they find it possi- aFeT TWrE 1 3™ A & T
ble they should think of dropping it avErT I of T FREEsT HY =
completely and abstain from asking S - .
for its extension. !TH &1 wfewrT 3 g FT ! rﬁfm N
FT qFT FT qGT TfAr # AT 7 7
We are quite clear in our mind. w & " = ?7? ¥ oo dfgary
although it is going to be passed now N ITGETFINET § fom & sweav A
and although these assurances are AT FT Tov® & i 307 37 geqF i E
being given that it would not be mis- -
used, and it would certainly not be A XY AATH FEIA R | FH AW
used against political opponents and { IT ARTY FT AIF F9T7 a7 F U9
that too during the elections and so . a N
on, it is not easy for the people to Fre a\“m k2l Whﬂmfzuj Frar &
accept these assurances and assertions t fr & wot amd aw w¥ HfET ™
from Government, ang in the light of HFT ¥ WET AT AT T ATY g ITH
what has happened during the period - N N
for which this measure has been on T AE A "El‘. T A R’T @ g fr 3
the statute-book, it is not possible for FRA@TH | Iq AT IF qaeqy
::ert)(: have too much faith in Govern- mw 7y & oy W A
srEo $Yo FY WY TAT WAGT ¥ FATT
Therefore, I sincerely hope that at 1 qFg F7 T 73 1 wfawrT 21y
the end of the next e'ections, a dif- Y T T
ferent political dispensation would 36\ i f:?ﬂ‘ e ai il i
come to be vouchsafed to our people wz 7% & 7 & wowt ot frar
and to our Parliament, and it would FJASATAT ATRAT ﬁ | 98 = 1S5S+
be possible to repeal this undemo- - A
cratic ang infamous legislation. m'ﬁ‘&" rT!TT o Fr e ot
) fr a8/ K T AW | AT 0F
oft aTy oy (T¥IT) : FAOTETA wne A frar wn fam % foar w@m
#ZrzT, 78 gara &1 AT & fe o mea a1 fif & ayod § w71 e wEaTr Ay
¥ ag fam w@r  AXEE A AT T A @ 9 faegT gz WX A
¥ TAT IH AT FT T fwAy 9w @ a | WA FAgrw gt F
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A #1 AR FAeeT W AfzAwr
&Y AT &, aFTR a1 FhaerT frar s
% aY 57 AT T EIAE FI ¥ frara
AT I P AFAT E 7 FAFET F we-
T F fE@TE I, THo qlo & WeaTarT
¥ fasre & AT wfagi & wearAr
% faers 1A 1 gwrt s ag afeae
fedma aae A g1 Srar § 1 F e
¥ €19 FgAT Agw § F oI F ary
T ¥ TTA § Fam & s g Swn A
qFT 7 9T fqAT TEy § AT A
FTIAA FY FIE A€ AGT &1 gER
qET qAWl qggw F1 W F fF oA
e qret woA fgail A gawr TN
FEAT AN 0 gAY qE-HeAr Sy
Aueg § ) IR fRarTr dw FIA
argd o 1| WY q6F F wrA fF fam @
T F1 ™A U AT ag wArfaE qeE B
FEFT YR § I fawg F7AE
F AR & 1 gT AHT & Afewd
9T, HYA FraTedl 9T gHE A #,
g ag 48 W@ sAT 7T A
A 2 faad wrow Ag savATedt
F iy Ay § 1 Ag gI@A ¥
& forg oF Fa% taeT & | § vl AgEm
¥ wrfAT w7 =gaT g & ag @
@ a T

ot Ay fomg (FAT) © -
&Y F Fv Jard 71 W fwaT 9 TAAT
fastta a1 fs Sad qar s9ar & f5 ag
qz 193 & fr ug o1 fadaw 9 gt
qHA W@ @ & 9% A WA FAY
fwmd & fag @ @ & A 39 faw
W ¥ A& IR sreare famn
3 fw felt fasrwara & e @
frt 2@ & faers g@ AR &7
gerwrer At far srgan (§eemaw)
#r w9 gy & fF fear amg 7
a1 qIU F et FT § s gl
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frar st AwAr 20 AT 7R a7
g1z fx fedy fasroarar sraras #r
a w79 & fan g0 gfirere w1 o7
wre wd fwar srgm 1 Afwa & n-
st St w1 arAn FigAr §fw g w0qA
H Toq g 1 WY mfawre fay ar
@ § oY TST g A WiE w7
A RAWA FE AT AV H I
STTATEA T F1E TAT A 5 1 A 37
feeft Huw gz gs 81 warg A0w
FYIAT AT AT 4T IA AT T F AT
Y & faegare fear war gr 99 %
O IAT AN F B AT A G
JAFT GITA FT GAAT FET TLHTT A
fear | 9T ¥ BT AT ATET AT qY
a1 39 JE A IAT WIW AN
AHFT A A FTA FAA T RAGT
frrgare 7 faar 1 frest FY AL
gt 2 fF @@t #Y BEr S
AT &, I ¥ AT EY AT FT FE
g0 T g Afsw I€T wRw
AT F FAT F WG IAS!
frmarz wy & 1+ & e A A
qear Wigar § fF A AmvaErEe
®7 ¥q7 waetq @ dArar § fF gEEer
oo wg fear @mgm 1 & 94
FgT 5 2w a7 s T faRey srwaor
AT gY, wed &) feafg @y av gw
qAE TF0 § A Fg wwa & fw o
qT@ 1 AfGHIC TR FT G ATGA
FfeT 37 awg Wy & ag FF fw gawr
TEAAIT qET QIF-qHA T grAT A103A
afe gaT qzg Al § gAIL AWM T
ag ®o% T g § fr o amarI
FT F & ¥ 38 WAIIT F AHA
w1 gaa AT fam g

¥ T FA 77 ¥ F fad w40
g W WY wafy agra w1 a1 g, IEN
1 wganfaea Fr g W H
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Shri N. C. Chaterjee: I have heard
the hon, Minister with great attention,
out 1 am sorry 1 am not convinced by
the argumeats he put forward. Perio-
dical repetition of this kind of Bill is
periodical condemnation of India's

capacity for self-government and
democratic government,
Why did we choose democracy?

Because those who believe in democry
fecl that certain inviolable rights
shall not be violated if we accept the
aemocratic frgmework. Those inviol-
able rights were enshrineq in our Con-
sitution, but they are being violated.

He did not meet the point I made. 1
hud the priviiege of being preventively
uelained in independent india, under
the Preventive Detention Act. I told
him, and I assured the House, that the
so-called safeguards given by article
22(4) are a complete farce, absolute
1dle farce. What is the good of our
being told that we have now got two
or three members in the advisory
board? The procedure is wholly wrong,
destructive of the basic principles of
the rule of law. You bring a man
before the advisory board. He makes
a statement. The detenu is taken away.
The police officer then comes in and
trots out charges and information
behind the back of the detenu.
Is that justice? Is that con-
sistent with fairplay? Is that not
repugnant to the basic principle of
natural justice? Yet that is what is
being done. Therefore, I was appealing
to the hon, Minister. It is no good
gloating over the fact that they have
gone to the Supreme Court and the
High Courts. He talked with great
gusto and said that the Supreme
Court has released so many offenders
but the advisory boards have released
many more detenus. The trouble is
that when you go to the Supreme
Court or the High Courts, you cannot

challenge the correctness of any
ground adduced. You shall have to
take it as gospel truth. Suppose, as

my hon. friend was saying, he did

)

[
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not deliver that speech. He was not
there. 1 could prove that certain dete-
nus who were alleged 10 have made
a speech in the town ot Calcutta or
in tne lown ol Dethi were not there
in these places and did not denver the
speeches attributed to them. But you
cannot challenge it; you have to
accept the ground adduceq as gospel
wutn,

Therelore, this i1s an undemocrotic
practice which sets at nought tunda-
mental principles of justice and cuts
at the root of the rule of law. There-
tore, I am appealing to him. Why pro-
long it for three years? What js the
good of saying that ‘we sha:l not
make it permanent; we shall bring it
up every third year and then
prolong it for three years at a
time’? It is much better you come
itorward and say that ‘we
have lost faith in democracy;, we
shall make it a permanent feature of
the statute book and make it really
normal’ as he started by saying. He
says: “I recognise that it is an ab-"
normal law, I will never make it the
normal law, I will make it for three
years and then repeat it.”” I am saying
that jt is totally wrong, He could deal
with the situation in Delhi on the
great day of the anti-cow slaughter
agitation without the Preventive Det-
ention Act. Let him put forward argu-
ments why the ordinary law does not
suffice for the purpose. The ordinary
law js perfectly sufficient to cope with
the demonstration which took place
on that day. He did not have to
resort to this lawlese law. Therefore
what is the point? He is not putting
forward any argument to show what
there is in this law for meeting any
difficult situation. Therefore, we are
still opposing it, we are not convinc-
ed, and therefore we think it is our
duty to oppose it, we feel that this
Bill should not be on the statute-
book.

8, 1888 (SAKA) 5992

Shri Shinkre (Marmagao): I want
to say only a few words,

As I said earlier, I support the Bill
and I will vote for it, because the
state of affairs and the law and order
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situation in the country call for such
a measure, but I have one clarification
to seek.

Government have asked for an ex-
tension for three years. They ought to
have been satisfied with an extension
of only one year, because there js no
question of binding the successor Gov-
ernment. If they are helpless and are
unable to maintain law and order, why
should they bind the successor Gov-
ernment also for the next two years!
They could have been content with
cxtension of only one year.

I do not think that the Homt Minis-
ter required any arguments because
the situation in the country is such
that it is completely, plainly, in favour
of such a measure being enacted.
There are so many political parties
and groups which oppose such Bills in
the name of democracy, but they do
not want democracy in reality, neither
is there democracy in the countries
where they seek inspiration from.
They want democracy only here
because they want to fight the estab-
lished order every now and then.

Shri Nambiar:
chance to oppose.

I may be given a

Shri Y. B. Chavan: The hon. Mem-
bers who spoke at this stage also
practically repeated the same argu-
ments, including Mr, Chsatterjee. T
never had the ambition of convincing
some of the members who have
convinced themselves against the Bill,
As 1 said, really speaking, the basic
factor on which the necessity of such
an Act wi'l have to be judged is the
assessment of the present situation,
whether there are conditions in the
country where such powers to the
executive are essential or not, are
necessary or not. Arguments based on
the democratic principle... (Interrup-
tions)

ot armt (FeemT) : w oreea @7
17T asa gy . . (o)
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73, T WY, TAFT THE W WK
qiar W g . (vwaaw)
&, T =X ST Y T AT |

Mr. Deputy-Speaker: Order order.
He cannot sit ang talk like that.

Shri Y. B. Chavan: This is certailny
a compromise with the situation. I
have never claimeq that this is an
ideal Act, a very happy Act, I have
never said that. But I was also trying
to find out whether ~ there were
any arguments to convince me that
this Act, however unhappy it is, was
not necessary. That is a very common
sense test.

Shri Nambiar: The ordinary law of
the land is enough,

Shri Y. B. Chavan: I must say I
have remained unconvinced by the
arguments of the hon. Member. I have
nothing more to say. At the same time,
I would like to assure the House that
when, really speaking, there is a situa-
tion in the country where such an Act
is not necessary, this Government wi'l
have no hesitation to come to this
House and say that it is no longer
necessary, it should be scrapped.

TP oy wwmly WIS OFaTT Faw 8P

fe<dt wfwT wrgm, w1 ¥ qEEA
2?7 107 ¥ n®e o ¥ TFE FY §
T AT qF A AT Y

Mr. Deputy-Speaker: Order, order.
You cannot sit and go on talking like
this. T will have to ask you to go out
if you repeat this,

The question is:

“That the Bill be passed.”
The Lok Sabha divided:
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Achal Singh, Shri

Achuthan, Shri

Akkamma Devi, Shrimati
Barman, Shri P. C.

Busappa, Shri

Bhargava, Shri M. B.
Bhattacharyya, Shri C. K.
Brajeshwar Prasad, Shri
Chakraverti Shri P. R.
Chandrabhan Singh, Dr.
Chandriki, Shri

Chattar Singh, Shri

Chaudhry, Shri Chandramani Lal
Chavan, Shri Y. B.

Das, Shri B. K.

Duas, Shri Sudhansu

Dass, Shri C.

Deshmukh, Shri Shivaji Ruo S.
Deshimukh, Shrimati Vimlabai 1.
Dhuleshwar Mecna, Shri
Dorui, Shri Kasinatha
Dwivediy, Shri M. L.
Lluyaperumal, Shri

Gandhi, Shri V. B,

Heda, Shri

Jadhav, Shri Tulsidus

Jedhe, Shri

Jyotishi, Shri J. P.

Kedaria, Shri C. M.

Kindar Lal, Shri

Ancy, Dr. M. S,

Bade, Shri

Bagri, Shri

Bunerjee, Shri S, M.
Cnatterjee, Shri N, C.
Dasartha Deb, Shri
Gupla, Shri Indrajit
Gupta, Shri Kashi Ram
Linbichibava, Shri
Kabir, Shri Humayun
Kakkar, Shri Gauri Shankar

Mr. Deputy-Speaker: The result of

the division is:

AGRAHAYANA 8, 1888 (SAKA)

AYES

Kotoki, Shri Liladhar
Koujalgi, ri H. V.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shry N. R.

Mahida, Shri Nurendra Singh
Malaichami Shri M.

Mandal, Dr. I,

Maniyangad:

Shri

,
Mantrik Shri D. D.
Matcharaju, Shri
Mehrotra, Shri Braj Bihari
Mehta, Shri Jushvant
Mishra, Shri Bibhuti

Naik, Shri D. J.
Naskar, Shri. P, 8.
Niranjan Lul* Shri
Pandey, Shri R. S,
Pandey, Shri Vishwa Nuth
Punna Lal, Shri

Patel, Shri Chhotubhai
Patel, Shri Rujeshwar
Patil, Shri T. A.
Prabhakar, Shri Naval
Pratup Singh, Shri

Rpjdeo Singh, Shri

Ruju, Shri D. B.

Ratn Sewak, Shri

NOES

Kripalani, Shri J. B.
Kunhan, Shri P,

I imaye, Shri Madhu
Manoharan, Shri

Mate, Shri

Maurya, Shri

Murmu, Shri Sarkar
Mair, Shree N. Sreckantan
Mair, Shri Vasudevan
Numbiar, Shri
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Ram Swarup, Shri
Ramdhani Das, Shri
Rane, Shri

Ruo, Shri Jagnatha

Ruo, Shri Ramapathi

Ray, Shrimati Renuka
Sahg, Dr. S. K.

Saigal, Shri A, 8.
Shankaraiya, Shri

Shastri. Shri Rumanand
Shinkre, Shri

Shree Narayan Das, Shri
Shukla ,Shri Vidya Charan
Siddananjappa, Shri
Siddiah, Shri

Singh, Shri D. N.

Singh, Shri S. T
Sinha, Shrimati Ramudulari
Sinhasan Singh,Shri

Tiwary, Shri D. N.

Tiwary, Shri K. N.

Tiwary, Shri R. S.

Tyagi, Shri

Upadhayaya, Shri Shiva Dutt
Vaishya, Shri M, B.

Varma, Shri M. L.

Vermu, Shri K. K.

Vidyalankar, Shri A. N.
Virbhudru Singh, Shri N

Pandey, Shri Sarjoo
Pottekkatt, Shri

Ranga, Shri

Somanta, Shri 8. C.
Sezhiyan, Shri

Singh, Shri Y. D.
Singhvi, Dr. L. M.
Swuamy, Shri Sivamurthi
Utiya, Shri

Warior Shri

oft army: o A A Al

Fgmaed e ETA §1 . . (Swwam)

Ayes*: 90; Noes: 31;
The motion was adopted.

Shri Vasudevan Nair (Ambala-
puzha): As a protest we walk out,

(st ATt T & AET wF AT )

(Shri Vasudevan Nair and some Hon.
Members then left the House,)

*Name of one Member under “Ayes” could not be recorded.





